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(e wha was the requirement and demand 
of Oujarat and other States during 1977 to 
19 2 and how much quantity was iven to 
Gujarat and other States dunng th above 
period? 

THE MTNISTER OF INDUSTRY (SHRI 
ARA YAN DATT TIWARI) :(a) to (c) There 

i a genera1 shortage f cement in the countr 
including State of Gujarat. The this extent, 
possibility of some construction work in the 
State of Gujarat being adversely affected can-
not be ruled out. Government are m king 
every effort to increase availability of ement 
in the country by better uti1isation of existing 
capacity, creation of additional capa ity and 
to some extent through import. 

(d) After introduction f the new policy 
of partial de-c nttol of ement, allotment of 
levy cern nt to public is made by State 
Governments/Union Territory Administration 
from the bulk allocations placed at their 
disposal. The various categories eligible for 
allocation of levy cement are indicated in the 
Press Notes dated 27.2.1982, 21.4.1982 and 
7.5.1982 copi s of which have already been 
laid on the Table of the House in reply to Lok 
Sabha Unstarr d Question No. 4170 answered 
on 23rd March, 1983. 

(e) The State Governments including 
Government of Gujarat do not forward their 
requirements of cement t the Central Govern-
ment on a regular basis. It is therefore, 
difficult to indicate the demand for cement by 
the'variou Stale, Governments during this 
period. However, a tatement indicating 
allocation and despatch s of cement to the 
States/Union Territorie during the years 1977 
to 1982 is Jaid on the Table f the House. 
rPI ased in library. ec No. LT-6374/83] 

Application for Licences for ~ettiog up of 
Industries in ~ujarat 

7162. SHRI SHANTUBHAI PAT L 
Will the Minister of INDUSTRY be pleased 
t state: 

(a) whether many prospective entrepre-
neurs who applj d lor licences [01' setting up 
indu trie in Gujarat had be n advised by his 
Ministry to opt [ r other states; 

(b) if so, the reason therefor; and 

(C) wh ther any reply has been eot to 
Oujar~t overnmcnt in this re ard ? 

THE MINISTER OF INDUSTRY (SHRI 
ARAYAN DATI TIWARI) : (a) and 

(b) During the period from 1.1.1980 to 
31.3.1983, Gujarat has received 420 letters of 
intent, which j the second highest for any 
State in the country. 

Only eight applications, out of a Total of 
735 received for Gujarat during the period 
1.1.1980 to 31.3.83, were approved for loca-
tions in no industry' districts/centrally back-
ward districts of industrially backward States 
keeping jn view :-

(i) Governmel1t's policy of correcting 
regional imbalances and ensuring 
industrial dispersal; and 

(ii) the type of the products/industry 
applied for. 

(c) 'opies of letters of intent/indus trial 
licences are normally endorsed to the tate 
Governments concerned. Lett r received from 
the State Governments are aI 0 replied 
promptly. 

"Assi tance to State for checking 
environment problem" 

7163. SHRIMATJ JAYANTI PATNAIK : 
Will the PRIM MINISTER be plea cd to 
state: 

(a) whether Central Government have 
taken decision to assist the States in checking 
environment problems; 

(b) if so, whether any scheme has been 
envolved by the Centre for this purpose; and 

(c) the details of the fund earmarked 
towards this programme in 1983-84 financial 
year? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF ENVIRONMENT 
(SHRI DIGVIJA Y SINGH) : (a) and (b) Yes, 
Madam. In addition to on-going and planned 
chemes for soil conservation, afforestation, 

wildlife management and such other activities 
for which central assistance is being offered, 
a new cherne has been formulated to provide 
catalytic support to the States for planning, 
promotion and coordination of environmental 
programme a t the State level. 

(c) A token outlay of Rs. 5.00 lakhs has 
been earmarked for 1983-84.· The details of 
the programme wouJd be finalised on the basis 

, ~f sp~qiUo proposal froPl ~h~ Sta~e~ , 




